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O R D E R 

27.05.2020   Learned counsel for the Appellant seeks to withdraw the 

appeal with liberty to invoke his right under Section 12A of the ‘Insolvency and 

Bankruptcy Code, 2016’.  The appeal is accordingly disposed of as withdrawn 

with liberty to the Appellant to invoke Section 12A of the ‘I&B Code’ giving an 

offer which shall be considered by the ‘Committee of Creditors’ irrespective of 

rejection of any earlier offer.  Appellant shall also be at liberty to raise all the 

objections permissible under law including in respect of constitution of the 

‘Committee of Creditors. 

 The appeal is accordingly disposed off. 

[ Justice Bansi Lal Bhat ] 

 Acting Chairperson 
 
 

 
[ Justice Jarat Kumar Jain ] 

 Member (Judicial) 
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